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INTRODUCTION 
 

 

I, the Chairperson of the Committee on Members of Parliament Local Area Development 

Scheme (MPLADS) (2014-15) having been authorized by the Committee to submit the Report 

on their behalf, present this Second Report on the proposals received from the Ministry of 

Statistics and Programme Implementation for amendments in the MPLADS Guidelines. 

 

2. The proposals were on naming of assets created under MPLADS after the name of  

eminent personalities/national icons/freedom fighters and on using MPLADS funds for civil 

construction works in schools as per norms of the Right to Education Act, 2009.  The Committee 

considered these proposals received from the Ministry of Statistics and Programme 

Implementation in their sitting held on 18 November, 2014.  The observations/recommendations 

made in the Report are based on the decisions taken by the Committee on the proposals. 

 

3. The Committee considered and adopted the draft Report at their sitting held on 28 April, 
2015. 
 

4. The Committee would like to express their thanks to the Ministry of Statistics and 

Programme Implementation for the information furnish by them to this Committee. 

 

5. For facility of reference, the observations/recommendations of the Committee have been 

printed in bold letters in the body of the Report. 

 

 
 
 
New   Delhi    
                                  Dr. M. Thambi Durai 
6 May, 2015                                                      Chairperson 
16 Vaisakha, 1937 (Saka)                                             Committee on Members of Parliament  

Local Area Development Scheme  
Lok Sabha 
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CHAPTER - I 

Proposal of the Ministry of Statistics and Programme Implementation on naming 
of assets created under MPLADS after the name of eminent personalities/national 
icons/freedom fighters 

 

1.1 As per the extant provision in the MPLAD Scheme guidelines ( at Item No. 7 in 

Annexure II  – "List of works prohibited under MPLADS") naming of assets after any 

person is prohibited(Annexure-I).   

 

1.2 The Ministry of Statistics and Programme Implementation vide their letter dated 

28 January, 2014 (Annexures-II) submitted a proposal for naming the assets created 

under MPLADS after the name of very eminent personalities as an exception to the 

above provision in the MPLADS Guidelines.  The Ministry had proposed that in case an 

MP/ State Government/ District Authority find it appropriate to name an asset after the 

eminent personalities/ freedom fighters/ national icons, they may make their 

recommendations to the Ministry for taking a decision on merit on case to case basis.   

 

1.3 The Ministry requested that the above proposal may be placed before the 

Committee on MPLADS, Lok Sabha for their consideration. 

 

1.4 The matter was placed before the committee in the form of a Memorandum (No. 

4/2014) for their consideration during sitting of the Committee held on 18.11.2014.  
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Observation/Recommendation of the Committee 

1.5 The Committee note the proposal of the Ministry to name the assets 

created under MPLADS after the name of eminent personalities/national 

icons/freedom fighters.  MPLADS works are meant for fulfilling the locally felt 

needs of the people.  In case, any provision is made for naming of those assets, 

demands may arise from different sections to name the assets after the person of 

their choice.  Moreover, there may be political motivation in naming of assets.    

 

1.6 The Committee are, therefore, of the firm view that the existing guidelines 

which prohibits naming of assets created under MPLADS after any person may 

continue and there is no need for any change in the guidelines. 
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CHAPTER - II 

Proposal of the Ministry of Statistics and Programme Implementation on using 

MPLADS funds for civil construction works in schools out of MPLADS funds as 

per norms of the Right to Education Act, 2009. 

 

2.1 The Ministry of Statistics and Programme Implementation vide their letter dated 

19.6.2014 (Annexure-III) submitted a proposal regarding financial assistance to schools 

from MPLADS funds in accordance with the norms and standards as laid down in the 

Schedule to Right to Education Act, 2009.  The Ministry stated that during the Bi-Annual 

Review meeting of MPLAD Scheme held on 26.2.2013 with the State/Union Territory 

officials, it was suggested that a criteria for having a minimum number of students and  

teachers be fixed for the schools seeking MPLADS funds so that funds are not 

disbursed to schools which do not have adequate number of teachers and students.  

The Ministry had further stated that the suggestion was examined by them in 

consultation with the Ministry of Human Resource Development and had made the 

following proposals for the consideration of the Committee:- 

i) The norms and standards laid down in the Schedule  (Annexure-IV 

and V) to Right to Education Act, 2009 should be taken as guiding 

principles by the District Authority while sanctioning any civil works under 

MPLAD Scheme for schools. 

ii) Before sanctioning school infrastructure like school building, 

additional classrooms, toilets, drinking water facilities, boundary wall, 

residential schools etc., a certificate may be obtained from the District   

Collector or Chief Executive Officer, Zila Panchayat to the effect that the 

proposed work has not been sanctioned under Sarva Shiksha Abhiyan 

(SSA) during the current financial year or previous years. 

2.2 The matter was placed before the Committee in the form of a Memorandum    

(No. 5/2014) for their consideration during the sitting held on 18.11.2014. 
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Observation/Recommendation of the Committee 

2.3 The Committee note the proposal of the Ministry for using MPLADS funds 

for civil construction works in schools out of MPLADS funds as per the norms of 

the Right to Education Act, 2009.  Since it is necessary to adhere to the Right to 

Education Act while creating assets for schools under the MPLAD Scheme and to 

avoid duplicacy of expenditure for schools benefitted under Sarva Shiksa 

Abhiyan, the Committee approved the above proposals of the Ministry.  

 

New   Delhi    
                                  Dr. M. Thambi Durai 
6 May, 2015                                                      Chairperson 
16 Vaisakha, 1937 (Saka)                                             Committee on Members of Parliament  

Local Area Development Scheme  
Lok Sabha 
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Annexure I 

 

LIST OF WORKS PROHIBITED UNDER MPLADS 

 

1.  Office and residential buildings belonging to Central, and State Governments, their 

Departments, Government Agencies/ Organizations and Public Sector Undertakings. 

However, construction of Railway Halt Station, subject to provision of para 3.35 and 

3.35.1 will be permissible.  

2.  Office and residential buildings, and other works belonging to private, cooperative and 

commercial organizations. 

3.  All works involving commercial establishments/units. 

4.  All maintenance works of any type. However, re-boring of hand pumps,subject to 

provision of para 3.32 will be permissible. 

5.  All renovation, and repair works. (However, works of  retrofitting of essential lifeline 

buildings, viz Govt. hospitals, Govt. Schools and public buildings to be used as shelters 

in an emergency and heritage and archeological monuments and buildings with specific 

permission available from the Archeological Survey of India will be permitted under 

MPLADS).” 

6.  Grants and loans, contribution to any Central and State/UT Relief Funds. 

7.  Naming of assets after any person. 

8.  Project of movable items except as those provided in Annexure –II-A.  

9.  Acquisition of land or any compensation for land acquired. 

10.  Reimbursement of any type of completed or partly completed works or items. 

11.  Assets for individual/family benefits.(However, as per para 3.28 and 3.28.1 of the 

guidelines, tri-cycle (including motorised, artificial limbs and battery operated motorized 

wheelchair to differently abled deserving persons are   permitted). MPs may also provide 

MPLADS funds to Centrally Sponsored Schemes providing assets for individually family 

use, with the proviso that the M.P. will not add or change the priority list or any of the 

criteria for selection declared in the centrally sponsored scheme. He may not nominate 

specific individuals as beneficiaries, but can nominate the geographical area where 

these MPLADS funds would be spent. 

12.  All revenue and recurring expenditure. 

. 

13. Works within the places of religious worship and on land belonging to or owned by 

religious faith/group.  (However, construction f crematoriums and structures on 
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burial/cremation grounds irrespective of religious faith can be taken up under the 

MPLADS regardless of the location being adjacent to or falling within the area under the 

places of religious worship). 

14. Deleted. 

15. Construction of Swagat Dwars. 

16. Execution of works in unauthorized colonies. 
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Shri C. Kalyanasundaram  - Deputy Secretary 
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WITNESSES 

REPRESENTATIVES OF THE MINISTRY OF STATISTICS AND PROGRAMME 

IMPLEMENTATION 

1. Shri T. C. A. Anant  - Secretary (S&PI) 

2. Dr. Davendra Verma  - DDG (PI) 

3. Shri Tapan Mitra   - Director  

 

4. Shri Kundan Singh  - Director 

2. At the outset, the Hon'ble Chairperson welcomed the Members of the Committee 

and the representatives of the Ministry of Statistics and Programme Implementation to 

the sitting of the Committee.  He briefly apprised them about the following agenda of the 

sitting:-   

i) Discussions with the representatives of the Ministry of Statistics and 
Programme Implementation to review some of the provisions of MPLAD 
Scheme guidelines and suggestions for amendments to the MPLADS 
guidelines; 
 

ii) Consideration of Memorandum No. 4 regarding the proposal on naming of 
assets created under MPLADS after the name of eminent 
personalities/national icons/freedom fighters as an exception in MPLADS 
guidelines.  
 

iii) Consideration of Memorandum No. 5 regarding the proposal on using 
MPLADS funds for civil construction works in Schools out of MPLADS 
funds as per norms of the Right to Education Act, 2009. 

 

3. Thereafter, the Committee took up Memoranda Nos. 4 and 5 for consideration.  

Members expressed their views on the Memoranda.   

 

4. Regarding Memorandum No. 4, the Committee were of the view that naming of 

assets created under MPLADS after the name of eminent personalities/national 

icons/freedom fighter may lead to unnecessary controversies and decided that the 

"Naming of assets after any person" may remain as a prohibited item under the 

MPLADS guidelines.  
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5. In regard to Memorandum No. 5, the Committee approved the proposal of the 

Ministry on using the MPLADS funds for civil construction works in schools as per 

norms of the Right to Education Act, 2009. 

 

6. The Committee then took up the MPLADS guidelines for para-wise 

consideration.  The Committee considered paras 2.1 to 2.4 including Annexure-II on the 

'List of works prohibited under MPLAD Scheme.'  The Committee discussed the 

provisions of the guidelines with the representatives of the Ministry.  The Committee 

decided to take up the entire guidelines for review in the subsequent sittings and 

consolidated suggestions might be furnished to the Ministry for their action. 

 

7. Hon'ble Chairperson thanked the officials of the Ministry of Statistics and 

Programme Implementation for attending the meeting and for giving information on the 

points raised by the Committee during discussion. 

 

The Committee then adjourned. 

 

 A copy of the verbatim proceedings of the sitting has been kept. 
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2. At the outset, the Hon'ble Chairperson welcomed the Members to the Sitting of 

the Committee.  The Committee then took up for consideration the following two draft 

Reports on the proposals received from the Ministry of Statistics and Programme 

Implementation for amendements in the MPLADS Guidelines  :-  
 

(i) Draft Report on the proposals (a) for purchase of animal ambulances; and 
(b) for the construction of more than one community centre in the same 
village/local area.  

(ii) Draft Report on the proposals (a) for naming of assets created under 
MPLADS after the name of eminent personalities/national icons/ freedom 
fighters; and (b) on using MPLADS funds for civil construction works in 
schools as per norms of Right to Education Act, 2009. 

 

3. The Chairperson brought to the notice of the Committee that all the above 

proposals were already considered by the Committee and the draft Reports have been 

prepared on the decisions taken by the Committee on the proposals.  The Committee 

then unanimously adopted the Reports without any amendments. 
 

4. XXX  XXX  XXX  XXX  XXX  XXX   

 

5. XXX  XXX  XXX  XXX  XXX  XXX   

 
 

The Committee then adjourned. 

 

***** 
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